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Particulars to be examined Endorsement as to result of Examination

1. s the appeal competent.? k/ 0
2. (a) is the application ifi the prescribed form ? (7.«3
(b) Is the application in paper book form ? ‘-7,9

(c) Have six complete sets of the application Lr Q;Jr; !')‘\LJ(\—)
been filed ?
3. (a) Is the appeal in time ? t{"' >
t - :
(b) If not, by- how many days it is beyond e T
time ?

(c) Has sufficient case for not making the
applnca’non in time, been filed ?

4. Has the document of authorisation,Vakalat- \7 “
nama been filed ?

5. |s the application accompanied by B. D.{Postal- ‘-/vd\
Order for Rs. 50/- -

“6. Has the certified copy/copies of the order (s)
against which the application is made been Lf
filed ?

7. (a) Have the copies of the documentsfrelied {_; .
upon by the applicant and mentioned in
the application, been filed ?

above duly attested by a Gazetted Officer
and numbeid accordingly ?

(b) Have the documents referred. to in .(a) Lf b @7 &\--eeq t—i )




10.

11.

13.

14.

15.

16.

17.

0O

(2) N2

@rticulars to be Examined

¢

(c) Are the documents referred to in (a)
above neatly typed in double space ?

Has the index of documents been filed and
paging done properly ? .

Hax\e the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

Is the matter raised in the application pending
before any Court of law or any other Bench of
Tribunal ?

Are the application/duplicate copy/spare cop-
ies signed ?

Are extra copies of the application with Ann-
exures filed ?

(a) Identical with the origninal ?

{b) Defective ?

(c) Wanting in Annxures
Nos................../Pages Nos.. ........ ?

Have file size envelopes bearing full add-
resses, of the respondents been filed ?

Are the given addresses, the registered
addresses ?

Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

Are the translations certified to be true or
supported by an Affidavit affirming that they
are true ?

Are the facts of the case mentioned in item
No. 6 of the application ?

(a) Concise ?
(b) Under distinct heads ?
{c) Numbered consectively ?

(d) Typed in double space on ene side of the
paper ?

Have the particulars fer interim order prayed
for indicated with reasons ?

hether all the remedies have been exhaused.

Endorsement as to result of Examination
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. IN THE_CENTRAL ADMINISTRATIVE TRIBUNAL ( ALLAHABAD BEICH ). ALLAHABAD e
_0.AsNDs_ }ﬂ/ﬁy OF 199
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. - Date of d?Cisio.".“q 3 "2\5\"'6( 72\

“ o...gzzz....fg...%.{fé/......................Petltmner
oot G B T e

oao.ooocoooo'ooooAdVGCGte for the Petitiorer.
A

‘Versus

...ZZQ..M./.’?&T.. ....M.Mm....ﬂespoxﬁanﬁ , | |
&n—tt& CA
......44.&?2... K..&M....4’.?{............Advocate for the Respondent ( )

.
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. CORAMs—

The Hon'ble Mc, ,/q,g,t{% U.e. 4,, M@’Tvﬁ VA

The Hon'ble Mre K abayfq—— {-M.

1. bhether Reporters of local papers may be alloued to see #
~ the judgment 2

2 To be referred to the Reporter or not 2 J/
K

thether their Lordships wish to see the fair oopy ,’l/
of the judgment 7

- 4.

thether to be oirculated to all cther Berches ? l/

Signatire
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THE CENTRAL ADMINISTRATIVE TRIBUNAL-LUCKNOW BE@CHCLUCKNGM;

Sat, Parwati,..............;,..;.....'5:'..'...»..V Applicant.
Versys

The Director General fiedical Service(Army)ese. Opp. Fartys

Hon'ble fir, Justice U,C,3rivastava- U.C.'
Hon'ble Mr, K, Obayya = A.i,

( By Hon'yle Mr. Jystice U,C,Srivastava- V.C,.)

»

The applicant 's husband late Shri Chhotey Lal was
serving in the Command Hospital Central Command Lucknow as Washer-
man for about 30 yearse He died on 14,3482 leaving behind threa x

major sons, two unmarried daughters of parriadable age and %
: have !

~ according to her the major sons/ééparated. Thus remaining are

depegdants on her, from the pleadings of the parties it appears
that the applieant earlier made a request for emplayment of her
son Ashok Kumar whose application dazted 22.4:83 was referred to
the highef authorities, Later on she changed her mind with
request’ that her son Ashok Kumar@gnrolled in the Army and effa;ts-
in this behalf was made and 5.0, was also sent, She chénged her
mind and came Foruérd to the request for wer ouwn eﬁployment in

place of per son, Her application was considered and same was

rejectedsmay be that she was working at Dhobi Ghat of the Army.

2, According to the applicant she was also called for
interview and according to her one lady whose husband is

alive and Kme Sudha and one.Ram Bahadur wepgh ppointed during

the pendency of her claim, It may be that the applicant bsing an

illiterate lady appeared and 'moved an aﬁplication.- for appoipt-
ment on compassionate ground of her son, byt subsequently she
wanted that he may be enrolled in Army and it could not be said
to be dayétion or départurebexcept that she nzmed the place of
her son ' ag same, It may be that mother and son,‘they “fell: out
lateron and that is why they waﬁted vthat she should be appointed
in hés place. In view of the fact that the persons who were

appointed whose husband is alive, the respondent may consider the

claim of the applicant for getting .an appointmentr, ﬁay be on
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daily wage basis as the work of Washerman as it is in earlier

. s8rvice and it is gxpected that the reqiestraof the applicant

for getting an appointment will be considered and she will be
provided with a job %® any where,sbztﬁat 'she mayget monéy )
gmdluments or wages may be on daily wages only after doing the
mork,ﬁgixmﬂxxxzkﬂxxwxkax With these observations, the

S
appl¥

ion is disposed of finally. Mo order as to the costs,
Member| (A} é}ﬂlf//// ) Viee Chairman,
Dt: 25,6,92,

(Dps}
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In the Hon'ble Central Administrative Tribunal, Allshsbe
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IN THE HON'BLE CEINTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD
: - LICK NOW BENCH, LUGKNOW. . :

APPLICATION REGISTRATION No --1988

s - ok ‘@L 19008 \-)

-~

smt. Parwati Wife of Late Shri Chhotey Lal, Ex-Washerman :
R/0 F/I/9RAML Lines Atal Road, Centt. Lucknow  .e-===- Applicant.

Vs.

1. Director General Medical Services(Amy) D.G.M.S. 38
Adjutant gereral Branch, Ammy Head Quarter D.H, QFO, New Delhi

2, Commandant Gonmand Hospital :
Central Command, Lucknov —————cme—— Respondent.

Applicafilon under Section 19 of the Administrative
Tribunal Act 1985.

i) Neme of the Applicant :Smt. Parwatl
1i) Name of the Husband :Late Shri Chhotely Lal
111) Designation & office 1n s Washerman, Command
which husband was employed Hospital, Central Command,
| Lucknove. '
iv) Office address : Gommand Hospital

Central Command, Lucknow.

v) Address for service of Notice: FAl/9 R.A.M.L. Iines
‘ Atal Road, Czntt. Lucknow.

1. The Director General Medical service(Army) D.G.
M.S. 38 Adjutant General Branch Amy Head QUrs
D.H. QoPo@c, New Delhlo.

2, The Commandant Command, Hospital Central Command, Lucknov

3, pParticuls _ r againgt whieh applicakion de?
1. Order No. : 11346/FC 30/87/Du M8-3(B) C
2. Date s 22 June'88.
3, Pass by : |

Surgeet Singh, Go. Birector
Medical Services(TIC) for Director
, @General of Medical Service armye

cont-2
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4. Bubject in brief ¢ That her case was considered by
the Competent authority and was
rejected since three of her sons
are earning member and they are
under moral obligation to support of
the family,

4, Jurisdiction of t Tribun 2=

The applicant declares that the subject matter of
the order against which she wants redressal 1s with in
the jurisdiction of Hon'ble Court.

So ILimitation.

. The applicant further declares.that the application
is within the limitation prescribked under Section 21 of
the Administrative Tribunals Act 1985. '

6o Facts of the csase.

) That the applicant/petitionert!s husband late
Shri Chhote¥ Lal was 2rving in the Command Hospital
Central Command, Luckaow as civilign Washemman for about
30 yearse.

/ i1) That the _husband of the agpplicant/retitioner died
o

n 14 march '83 ldwing behind three major sons, two
amarried daughter of marrigable age and the applicant
In which the major sons have separated and have ne
o ncern with the family during the life time of Late Shri
Chhotey Lal. Hence he 18{&tbehind the depandents are
widow the applicant and two d aughtef.

ii11) That the applicant/Petitioner under the Govt.
order and policy moved an applicablon to the Director
of Medical services Armmy Head Quarter and various
authorities for the appointment in Glass IV vacancy under
the dlstress and duress vacancy under compensatory ground
en 14 July 1983, It is also mentioned here that the sons
have no congern with the gpplicant and they are all
separate and live separte with their families during the
life time of Shri Chhotey Lal. Now the applicant has
1ibility of two wmarried daughters and her-self and .
there is no surce of income of their liv@lihood- Annexurens.
onelyozsitwo are the copy of the applicafith& G.0 Respecti-
VelYe

iv) That since no imfomation weres received by
the applicant . She movelanother application to the :
various authorities for consldering bsr agppointmentslater-
dn she received one letter dated 4| Aug. 1983 . In this
letter it has been requested to the applicant to contact
C.H(CC) Lucknow in regard to the application. Annmure No
3 im true copy of the letter.
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vi) That ®ome documents and af£idavit were also required from
time to time. She sukmitted to the authority concerio.

~ vii) That the arglicant were sent for medical examination.
She.was found ££5t for Govt. Eunployment. The certificate was
s1so s utmitted to the anthority conceri.

© v111) That the applicant was also called for interview an
ensuraence was also given to the applicant for her appointment.

1X) That after laps of time she was not gt any employment. She
moved reminder to the nlgher aubhority wherein it was menticred
. in her opplication dated 27 Oct. 1987 Tl hill whik Oe Gprrian i froaths

%) "That Smt. Shecla whoose husband is still alived, Km. Sudhe,
8ri Ram Bahgdur were appointed during pendency of her claim
for appointment”Annszure No. 5 is true copy of the application.

i) That at last, a letter dated 22 Jtne 1988(after five years)
was received to the applicent. In this letter it has been

. mentionsd " that her case was considered by the Competent
authority and was rejected since three of her sons gre earning

y memter and they are under moral obligation to support e€ the

Family" o Anrexure No. 6 is true copy of the lotter.

. $1) That.the ‘applicsnt is living the Quarter which was alloted

to her husband as she was seeking her Employment as in the

; seme deporiment and is also ready to pay the rent as per Govte

rule, She is entitled to keep occupation of the same as per
. rules. Ammexure No. 7 is true copy of Govie ordere

7. Ralief Souneht.

a) That the applicant/retitioner be get anplogment on
compensate gound as peTr govt. ordero

b) Damages caused by the applicant be awarded to the
applicante

¢) Cost of the sulit be awarded to the applicant.

d) Any other relief wich this Hon'ble Tribunal be
deemed fit be also awarded. . -

by S

That the applicant/Fetitionsr will not be evictéd the
premises till the decision by this Hon'ble Courto.

9) Detalil £ the Trem e xausteds-

That the apglicant exausted all the remedies from
Commandant to the Adju ant Gergral( Org. 4 Civ-B) Army Head
Quarters DoHeO= P.O- 3 New Delhloe : .

~ny other Gourt extrat=

o Gt . -1

That no other applicatldn are pending or decided by
any other Court or authorities concerno

cont=4
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. . 11. Particulars of Bank Draft/Postal Order in respect of the
applicstion Fees- |
1. Noe Of Indian Postal OrderobDaDoogo%%?oc%guoo
2, Nzme of issuing Post OEficeco,oooGo\oP?EQq;oW
3. Date of issue of POStal Ordero?ozoﬂoﬁé\e.ﬁgfooo—
4, Post office at which payable -o(;':‘otéq.;ooooooooeoo
12, Detalls of Indexa= v
An index in duplicate entaining all the docmments to
be relied upen is enclosed.
4)» 3o £ S v
4) Application dated 14 Julyl983.
i1) G.0. dated 25th Nov. 1978 and 19 Oct. 1982.
+ 111) "A letter dated 11 Aug. 1983, .
we 4v) A letter dated 3 March 1984
v) Application dated 27 Oct..1987.
vi) A letter dt. 22 June 1988,
viik) G.0. dated 17 Marcn 1981.
o«

~ Verfication. _ .

I, Smt. Parwati aged about yeal w/o Late Shri
. Chhotey L 6 F/1/9 R.pM,L Idines Atal Road, Gantt. Lucknow
- do here by jthdt the contents from 1 to 13 are true to my persnal
knowledge . Signed and verified to Civil Court Compound
dated 2 P x,.\

~

o]

o _
in¢c : q
Lucknow Dated 26 l“\@& Signature,of ,gplﬂmid m.

o D u\’%?/




Application Registration No. of 88,

Smt Parfsatiooueu.........n........o.Applicant

Vs
The Director General Mediecal,
Services and other ccocseessssRespondants

MNNEXURE - I

Ihe Director of Medical Services,
(DMS-3D)

ARMY HEAD QUARIERS

[ o i

Ada A

Reference: My application dated 27 June 83,
Respected Sj.r,

Most humbly and respectfully I beg to lay down few
words for your kind favourable consideration and urgent

action please,

2 My late husbend Civilian washerman CHIOTE LAL was
serving in the Commend Hospital, Central Command, Lucknow
for 30 years. As bad luck would have ity he bas taken to
CeHs (CoCo) M I ROOM, LUCKNOW for severe chest pain on

13 March 83. He 1185 detained in M.I.Room for 12 hours and
expired on 14 March 83 due to ACUTE MYOCARO IAL, INFARCTION
(severe) his dead body was handed over to me in M. T.Room
itself on 14 March 83. He left behind me and my five
children in these hard and famine days.

3o Since the death of my husband, I have been repea2tedly

Conted... 2/-'
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reduesing the Company Commander to appoint me in any
clasg IV vacancy in C H (CsC.) Lucknow under distress
and duress vacancy. But all my requests were given a
deaf ear by UeD.C VIJAY SINGH and the Company Commander.
4o To add fuel to the fire, knowingly, VIJAY SINGH
submitted a demand to the Employment for sponsoring the
names of Clvilian Bhobie came for interview but were

retumed by them stating that there is no vacency.

5. The matter did not end here U.D.C. VIJAY SINGH
then forwarded the surplus/ deficiency return to Adjutont
General(Org 4 Civ-B) Army Headduarters NEW DELHI for
posting of & civilian Dhobie without dis-closing the

fact thaty, I am the widow of Civildan Washerman GHOTTR
LAL who 1s reduesting for appointment wnder distress and
duress vacancye

6o &dccordingly one Civilian Washerman reported for duly
from GWALIOR. In view of the above, it would be seen that
U.DeCe VIJAY SINGH ond Company Commender are bent upon to
throw me on the street.

7o To cover up the above deliberate mistakes, UeDeCe,
VIJAY STNGH called my son to company office on 9 July 83
and company Commander treatened him to sign an undertaking
ghich he has refusing and gave a D.0. letter to the
Recruiting Officer, Lucknow for his recruitment in the
Army .

8o On the very day the Company Coémmander came to the
Dhobie Ghat and asked me to vacate my duarter I reduested
him to retain my quarter IxxnSmemtadcdntn till I am
appointed under distress and duress vacancy. I then
treatened me that he would call the pkem police and throw

my belongings on the street. I am so much depressed by the
Contedoooea/-
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torture and harrassment given by U.D.C. VIJAY SINGH 2nd
the Company Commander that my 1ife is worthle®s and end
my liBe to save my mental agony.

Hence I pray your honour to have mercy on my
miserable plight and appoint me in any of the (lass IV
vaceney in ¢ H'( C.C.) Lucknow so thet I may save my
family from acute starvation.

Hoping to grant my request and thenking your

honour in antieipation.

Dated #ityJuly 1983 Yours faithfully

(Smt Parwati, widow of Late
Chhotey lal, W sherman,
No. F/ I/g, RolAeMo CeLines.
Post Dilkusha, Lucknow.

Coples i=
1. ‘Adjutant General, (Org 4 Civ B) i
Army Headduarters, Do HeQe New Delhi-1l i
26 The DoDoMoSo, He Qo Centrel Command, g
Lucknow. %
3. The AeDeMeSe, HeQe, U.P.ATea, BARBILLY g 2or favour
‘ . - necessary
4. The Officer Incharge, A.MeCeRecords,Lucknow g action
5. The Commendant, Commend Hospital, § promse
Central COmmstnd;’Lucknow g early date.

' N
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Iy THE HON'S/LE CENTRA ADMIVISTRATIGE TRIBUN AL ALLAWABAD

LUCKNOW SENCH LUCKNOW.

Ap plication Begistra_tion Noe 88
gnt. Parwetlececccerscecsscccrscocsoccsscocccetsceccco Applicant
\
VSe

The Director General Medical
@rvices and O ©IlSevesssssecsscscssscessecsssscscen Respondan‘hs

MINEXTURE II

PN ISIRY OF DEFENCR
D(R&D)

Subject:~ compenssionate appointments of son/daughter /near
relative of deceased Govenrment servant consoldated
instructionse

A copy of Mimistry of lome Affairs Departments of Fancial/
and an office memorandum 14014/1/77/Est(D) dated 25.11.,1978en
the above subject sx% is B rrarded herewith for information
and compliance.=

Tis suppérts the instructions on circulate inde Ministry
of Defence letter No. 2.7,(J-)g5‘77/5367/ D(Lab dated 17.6.1978.

-~

81/~ XX¥XEX
Deptity Secretaty,

Subjects= Copessionate @ppointment son/daughter/near
relative of the deceg&sed Government serwnt
consolidate instruétions.

copy of the Ministry Home Affairs Department of personal
and AR Offi ce Memorandud! No. 1401-4/1/77/Est/ (D) dated 25.11,197
on the above subject.

Page &
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.4 The undersigned is directed to 88y that in supersession of
thsi affb¥Departuents O.M. NO. 14034/‘1,/77/381'.(])) dated 23.5.197¢
TiexPpxymammgx the following revised instrustion-are circulated
for informatién and compliancee
l.AoGenera 1 1., Ministrnies/ Departments are competant to appointmemk in
scheme | relaxation of the procedure of reduirement thfough the
staff selection commission of employment exchange, hut
subject to 6thers requiremen$s set out below , the son/
daughter/ne8r relative of a Govt. servant who dies in

d
1.8 authority harness, leaving his family in immediate need of assistance
competant to in the event of their being no other eaming membat in the
make th(guappo- family, So a grows C post or group D post, after the pzposal
intaent

for such appointment has been apporved by the Joint secte-
tary inchargh of the Adminstrationor in attached and sub-
ordinate office the power of compessionate appointment

my be exeBclsed@ by the head of Depariment under suplementa:
rul e@2£40)-

-~ ”~

20 Flling of _
Pos% 2, thile the restrictions of the percentage of the 3% earlier
- laid down for the making the compessionate @ppointments

removed, the appoinying @aughority mey exercise care so that
the numper of posts to ve earmarked do not exceed substania;
and significdnlly 30% of the vacancies in any calander year
after allow for the following reservacions which will not
be the same for all cadres-
1) scheduled casges . 154
RN 110 Schedlued Tribes 745%

iii) BEx service man(in LDC Post 1os-

iV) Group D employees in LDC Postslo®

v) Hendicaped 5%

vi) Other catagories under consid-
. eration. ' ,
"3. Elligibility 3. Ministries/ Departments are aware that applicants for comp-

essionate appointments should be appointed Af only if they
are elligiole and suitable for the postssf in 811l respects

c-.-.o..oao
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40_ Where 4.
the death

took place
long age

.

»

4

N

5. ‘ﬁlen thel‘e

is an earn-
ing mem~
ber .

QO/

-3
under the provisions of the recruitment rules. Gases where the
condigiond of the family is very hard and appointmen ean be made
only be relaration of educational Qualifgcation. Departments may
relax mducational qualifications in 8ase of appointment of the
lowest level i.e. gfoup I/ LIC post where a son/daughter/near
rel@tive applying for the post does not hx¥E yet have the necessar;
dualificatio ns and has been given on LSeRpEsEd  xopportunaty to
actiuire the requisite Qualifications. This relaxation will be
permitt ed for a period upto two yedrso. Beyond this no xg
relazation of educ2tional Qualification will be admissivle and
the serviees of the person concerned is still ungualified 8re
liable to the terminated Bhere the Ministries/ Department condition
of the family they my eelax the gge limit in accordance with the
general orders No. 4/1/55-RPS dateq 12.2,19755,
it will nof longer be necessary for Departments to refer io Depari-
ments of personal ang adninistrative reforms cases of compessionate
appointments of the wrds ofthe Government servants mx morely becaus
@ long time so 5 years hag lapsed simce the death of the Govt.
servants. The Departments/ Ministries may consider such cas es

the family on the pdssing away of the Govt servant in harness.then
several years hgve passed after the death ofa Govt servant, it woul«
appedr prime facle that the fomily has been adbie to IBnage somehow
all these years angd had Some xp2x3 means of deal With such requests
with great deal of circumstances in order to give due alloecatio n
to more deserving cases, if any. The decision in such cases

belated appointments may ve taken-after the secre tary has & proved
the proposal .

In dese rving cases even where there is an edrning memoer in the
famfly, a son/daughter/near relative of a Govg. Servant wao dies
in harnes leaving his family in indigent circumstances, any oe
considersd for appointment to the post. 411 such appointments are
however, to be magde mitive with the prior approval of the Secretary
of -the Ministry/Depertuments concerned who before approviang the app-
ointment satisfy himself that the gaant of the concession is Justi-
fied, having regard to the mager of "

‘

,,’..‘....OCQOOOQG'.éoi
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dependents left by the deceased Govermment servant
the assets and liabilities left by him, the
income of the earning member as also, his liabilities,

whether the earning member is reminding with the
family of the deceased Govt. Servant and whether he
should not be a source of support to the othar
members of the family,

e

6o Govt, 6. In exceptional cases when -~ Department is
servants satisfied that the condition of the family in
retired indigent and in great distess, the benefit of

on madical compassionate appointment may be extended to the

grounds, son/daughter/near relative of Govermment Servant
retired o6h medical grounds under Rule 38 of the
Central Civil Services (Pension Rules) 1972 or
corresponding provisions in the Central Civil
Regulations one,

7. Appointvy 7, In view of the existing ban on filling

ment to up to posts of peans and Jamadars, as long as the
the post of | exists, compassionate appointments should

peqn etco . de only against Group 'D' posts for the filling

up of which there is no ban at present, Where
however, there are no vacancies in one posts,
compessionate appointments could be made against posts
of peons/Messengers, provided that regular vacancies
exist and persons concerned are eligible and suitable
for the job,

8, Deaths 8, It is hereby clarified that a son/daughter/

during re- near relative of a Govermment servant who dies during

employment the period of extension in service are eligible for

or exten, the concession under the scheme of compassionate
appointments, However , the benefit of this scheme is
not admissible to those Government servants who pass
away during re-employment,

Contdeeeee 4/"'



9, Request

A charge in

k.

post

10, Eecru=
| itment
rules,

11—

9, A person has accepted a compassionate
appointment to a particular post, the set of circumse
tances which led to his initial appointment should be
deemed to have ceased to exist and thereafter the
person who has accepted compassicnate appointment in
a particular post should atrive in his career, like
his colleagues for future advancement and claims for
appointment to higher post on consideration of
compassion should invariably be rejected,

10, Ministries/Departments may please take
steps to amend Recruitment Rules in order to make
specific provisién in the Rules for compassionate
appointments under the Scheme,

1llo. Select~ 11, It is necessary to emphasise that over through
ive approach the Quote for such appointments has been abolished

12, Gereral

ministries /departments may kindly adops highly
selective in viéew of the followming considerations.
a) The appoinments made on grounds of compession
should ve done in such & way that persons a2ppointed
I the po®st do have the essential educational and
teclnical dualificatio ns redquirements of the main-
tenance of effeciency of administrations

b) These instructio ns do no®_restirict employment
of son/ daughter/me ar relatives of the deceased
group B employee to & group B post only. As such

a son/daugh$er/near relative of a deceased emplgyee
c2n be appointed to g group ¢ post foz which he

is educatior8lly Qualifed, provided a2 v@cancy in
Group € exists . |

¢) As the appointments have to be cleared at the
Head of Department lewl, and as all the vacancies
are to be pooled forcompassionate appointments it
my be occu red that subordinate fiekd offices get
and eduitaple share in the compassoinate appointment.
The genetal proforma - in annexure méy continue to be
be used by Ministries/Departments for processing the

cases of compenssionate appointments.
Hind3¥ verson- wi].l follow

(N Nagarajan) Director,

AT

A
&_&‘\NY %
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dpplication Registretion No. Of 88,

Smt Par‘?atioooooioooooo'ocooooiooooococ Appli@nt
| Vs

The Director General ‘Medlcal,
Services and other oo 0-oooooooo¢oReSp0ndantS

ANNEXURE TI01Y

Subject i-Exemp tion from reg uirement of educe tional
q by (0]

t_of wido
deceasnd (ov vnts, appointed o
: ate grounds to the post of peon

B[RV RLRE

A copy of Ministry of Home Affairs, Department
of Personnel and Administrative Reforms 0.MeN0.42019/
6/80-Est(C) dated the 19th October, 1982 on the subject
mentioned above is calculated herewith for information
and ncessary action.

84/ X= X=X=

( R.BARUR )
SECTION GFFICER

ALl PSs/PAs/Sections in the Ministry of Iefence including
Deptt. of Defence Production, Deptt. of Defence Supplies,

Deptt. of Defence Research & Development and Intera rated
Finance.

Me of Do loDe N0.2(13)/78/D(Bst.«2( Genl-T)
) Dated 13.11,1982,

G ¥y W 2= p(appts), D(PA), D(Fy-1), D(N-IT)
~ D(Civ-1), D(Cig-~I1), D(DS), D(Lab),
D(A-II) and CAC's Gffice

-.—.—.-.-.-.-.-.- ._‘ ¢ g = [ 3 X Al X C3adE Sl 1 W gWm g gum o gEm o o g™ gm o= .-'-

Co py of Ministry of Home Affairs, Deptt. of Personmel
& AeRe OoMe No.48019/80-Estt.(C) dated the 19th October,
1982 on the above subject. -

Contedes o 2/=
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The undersigned is directed to say that the
Staff Side of the Dspartmental Cowncil(JCM) of the
Department of Personnel and Admingstrative Reforms had
demanded that the condition of acQuisiﬁjon of reduicite
educational Qualifications my be waived in the case of
widows of deceased Govt. &rvant, who trre employed on
comp@ssionate grownds to the posts of Peon (Group *D’ post).

2o The demand of the Staff Side has been carefully
considered and it has been decided that the widows of
deceased Govd. Srvants appointed &s Peons on
compassionate grounds may be exempted from requirements

of the educational dualification laid down in the Ministry
of Iome Affairs O.M. No.13/1/51-KGS, dated 16.1L.51.

3e It is requested that the above deecision PRy be

given vide publicity among all the concerned.

( MISS SeT. RIKHA )
Deputy Secretary to the Government of India,

B~
WWEJSV\( ﬁ
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Application Reglstration No. of 88.

mt Parwatio'ooo.o-coooo-cooo.ooc..oaoooocoAppliOant
Vs

The Director General Medical, _
gervices and other. TUTeesseeeeees Respondants

ANNEXURE T 1T

Tele : 284 HeadQuarters
Uttar Pradesh Area

291973/ 1/¥%-3(B)/ Bareilly
CH(CC) Lucknow

1. Refer application dt 03 Aug 83 in respect of Smt.
pParvati, Widow of Late shri Chhote Lal, WBsherman addressed
to DMS(Army) with copy to you amongst others.

2 The answer to the application has already been sent
Bo you vide this HQ letter No.291973/1/M-3(B) dated 04 Aug

83. This may be intimated to the applicant.

83/ =X = XmX=

( Lt ool
DADMS

_ For ADMS

Copy to :-

Smt Parwati, Widow of Late
ghri Cnhote Lal iBsherman,

No. F/1/8 BesAcMeCelines
P.0. i:usha Lucknow

You are refuested to contact
.C'H (CC) Luckinw in regard to
your application.

PR, — -Gt )

TR
SR



dpplication Registration No. 88,

Sat PamtiootoooctoooooooocQOQQOOQQQoOAppliCant

Vse

The Director General Medical,
Services and other ceseescen .Respondants

Tel : 421 commend Hospitals
Central Command
Lucknow

505/ Cen/X 03 Mar 84.

gmt Parwati

w/o Late 8hri Chhota Lal W/man
er NO.F/l/S,R.MoG. L:lnes,
PO Dilkusha. Lucknow Gntt

EMPLOYMENT ASSTSTANCE
Madam,

You have been asked semoral times to submits the
following information to enable this after to resubmit your
case to higher authorities, but you have not yet submitted

the same =

(a) Character vouching certificate from a
. Gzetted Officer,

(b) Moveable and immovable property Certificate
. duly verified from the Civil authorities.
2. Also no demand certificate from UA B Lucknow
has not yet been submitted with the result your pension
Grauitity could not be claimed.

(AS Pafeshar)

MQ}\'(K&V é"’% -Major -
e

Cen Commander
for Commandant

14
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AN _THE HON'BLE CENTRAL, ADMINISTRATIVE TRIBUNEL
AL, AD LUCKNO H LUGKNO

Application Registration No. of 88.

smt Parwatio.-.....-.......-..-.-.........Applioant
8s .

The Director General Medical,
Services and other UvTsesessese s ReSpondants

ANHEXURE -V
To

The Commandant,
Cemmand Hosp ital
Central Comma.nd,
Lucknow=2

Subject: 0 I _ASSISTAN H

Reference : Your letter No.517/Coy/Chhote Lal dated 26th Sept

87.
(11) Your letter No.517/Coy/Chhote Lal dated 14th Oct.
87.
Respected 8ir,
1. Most humbly and respectfiully I beg to lay down words

for your kind and favouraple cons:lderation and urgent action
please.

2. With reference to para 2 of your le ter No.5L7/cCoy/
Chhote Lal dated 26th Sept.87, the limitations and restrictions
imposed vide Government of India yMinistry 6f rome Affairs(Deptt
of Persomnnel and Administrative Reforms) on No.l4014/1/77-Estt(D)
dated 25th Nov.78(CPRO 45/79) is not applicable to the vacancies
both plan and non-plan arising due to promotion, retirement or
death may be filled up vide Government of India, Ministry of
Binance, Department of Expenditure letter No.F 7(1) E(Coord)/

86 dated 20th May 1986(Copy attached)

Se My late husband expired on 1l4th March 83 while in service
since then, I am applying for the post of Washer-woman or _
Mazdoor but my ca8se was deliberately depayed by your administratio

with one protext or other.
COnted. LN 2/-
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N
’b X ¢.20 so 0
4, In this eonnection, I beg to say that if the

limjtations adn restrictions imposed vide Govt. of

India, Minstry of Home Affagrs (Deptt. of Persomnel

and Administrative Reforms) on No.l40l4/1/77-Estt.(D) dated
25th Nove. 78 (CPRO 45/79) then how the following
appointments were mode in spite of the restrictions
imposed :~ '

(1) smt sheela whose husband is still alive
- and doing busincess, has been appointed
as a MAZDOCR on 30th March 1985 ywhereas my
hubband didd in service.
(ii1)Kumari &uflha, Daughter of Late Verd Spahayika
Surasti Devi of your Hospital was appointed
-as LBC on 16th Aug.1985 in M H. Suratgarh.
She has now bsen treansferred td A.M. C Centre
and School, Lucknows :
111) Shri Ram Bahadur S/0 one of your MALI has
been appointed as 2 MALI in M H Meerut during
1985. '

5 In view of the above, I know that your honour

have no answers to save your Skin. Your honour is benf-
upon to ruin my life and stressing upon vacating my

Govt. accommodation by force and throwing my family on

the street instead of appointing me under your kind control.

6
6o Hence I pray your honour to have mercy on my

miserable plight and appoint me either as a Washer-woman or
Mazdoor under your kind so that I may save my family
actte starvation.

Te Ioping to grant my request and thanking your
honour in anticipation.
Encl : One : Yours faithfully

84/ X=X=X=

Date 27 Oct 1987, Smt PARWATI, WIDOW OF
- LATE SHRT CHEDTE LAL, WASHER MAN
. QR. NO. F/ 1/9, Re Ae Mo CeLine
LUCKNOY

contede . ¢3/~
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100.00.3000000

Copies to :-

1.

2"

3e

4.

The Gosernment of India,
Ministry of Defence,
New Delhi.

The Director General,

Medical Services(DGMS 33),
Army Headquarters
DHQP O New Delhi -11

The DD M §
HQ. Central Command,
Lucknow.

The A. DeMoSe,
HQ. U.P.Area,

Bareilly.
««’6 e
o zs\%

§
g
E

!

for -favour of
hecessary action

at an early date

pleases.
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Application Registration No. of 88,

Smte Parv@tlececeesonneccssrssvoneecccce oooe&pplieant

Vs

The Director General Madical,
Services and other coessssesceesseResponddnts

~ANNEXURE VI__

. Chikitsa Seva(Sena) Mahanideshalaya
Tele s 301 9234 Adjutant General's Shakhe
Sena Mukhyalaya ,
Dte Gen of Mediecal Services(army)
Adjutant General's Branch )
Arny Headduarters
DHQ PO New Delhi-l1l00l1l

11346/PC 30/87/DG MS-3(B) 22 Jun 88

[ S

MO RAN DUM

With reference to bere application dated 02 June 88,
Smt Parwatl is informed that her case for employment assistance
was considered by the competent authority and was rejected
since three of here sons are earning and they are under moral
obligation to support the family.

20 Once again, on herc subseduent request, the case was
taken up with the Ministry but was turned down. She is,
therefore, advised to seek the assistance of Employment
Exclenge in finding the employment,

SA/ =X =X =30
( Surjeet Singh )
Col

"'Dir of Medical Services( T&G)
for Dir Gen of Mediczl Services(Army)

Smt Parwati,

¥h N C Lo

R 8 W

womowzewoz XY o
ST VA X A\
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Application Registration No. of 88.
mt Parwatioovcoo ®e0 0000000000000 00s0e Applicant
Vso
Ihe Director General, Medical,
Services and other **ssesssscses Respondants
¢
.
ANNBXURE VIT
No 4/48475/Q3(D-1)/232-Q/D(qtg)
Government of India,
Ministry of Defence,
New Delhi - 17,3,1981
To
e
The Chdef of the Army Staff
Subjecti=
o 8ir,

In accordance with this Mingstry's letter No. 65761/
@(b)/377/D(Q & Eng ) dated 16th March 1983 as amended vide
corrigendum No.65761/Q3(B)/ 2183-/D(Qtg) dated 7 April, 1969
families of decess civilians paid from Defence Services
Estimates are eligible to retain Govt. Accommodation at normhp
rates for & period not exceeding four months from the date
of their death. Para 3 of this Ministry's letter No. 4/48475/
Q3(Bt/8689-/D(Qtg) dated 21st June 1979 provides for aghoc
allotuent of accommodation to the dependent of the decess
civilian Government servant provided he/she gots an employment
in an eligible office withing a period of 12 momths after the

Contedes o2/ =
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demise of the individual and that the accommodation in
his/her occupation has not been vacated but stipulates
that evictiam in such cases will not be delayed on
consideration tmt the dependent is likely to got an
appointment. In order that the dependent is not deprived
of this benefit of adhoc allotment because of this
stipulation president is pleased to decide tiat Area
Commander may permit retention of accommodation for

a8 further period not exceeding six month in consideration
of the fact that the dependent of the desceased is likely to
get an appointment in an eligible office; rent for the
extended period will be paysble at 10% of the last drawm
pay or twice the assessed, whichever is higher.

2o Ihis issues with the concurence of Ministry of

Xafy Findnce(Defence) vide their U.0. No.2790/W~VI of 1981,

i

Yours faithfully

84/ =X~ X=X
( Aditya Kumar )

.Under Secretary to the
Govt. of India,

Copy to :-
The controllor of Gen of Defence Accountsy,New Delhi,
The Director of Audit, Defence Services, New Delhi.

SR
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o ‘ - gx%‘]
o 3EFOPF THF CENTRAL ADNINTST™ATIVE TRIRUMAL v
NS CIRCUTT RENCH, LUCKNCW
0.8, No,106 of 1988 (L)
-Q
s$mt Farwati «e. Applicant
4
)
Versus
DG ¥, S(&rmy Hirs)
and others «» Cprosite parties.
4

COUN"ER AFFIDAVIT OM SEHALF OF QOFI, FARTIES,
4

44—
I, C)&.{J' V/ﬁ/‘-’\éé\ aged

about So years, son of lefi Q-.gw\cﬂ/‘ra&j %

in the office of the Commandant, Command Hosvital,Cc ¢

éf &9ﬁﬂ/~ Lucknow do hereby sole~nly affirv and state

. % i

. 1. That the deponent is posted as ngwmyaMADvawaM%
s~ ’
— 7 in the office of the Commsndant, Command Hospital |
S
N
A

Lucknow an4 hag been authorised to do pf?“airVi

6,

of the above noted case on behalf of the

Opnosite parties,

2. That the deponent has read ang understood

the contents of application filed by the aprlicatt

8s well as the facts devosed to herasin under in reply -~-

N

thereof. o W :
,f‘f//////
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Se That the contents of para 1 of the

application are formal and need no reply.

4, That in reply to the contents of para=2
of the application it is submitted that Civilian Washerman

late Shri Chhote Lal was serving with Command Hosnital

<4

Central Command Lucknow, After putting 28 years of

service he exvired on 14 darch 1983 while in service,
4 5, That in reply to the contents ofvpara 3 of
-the application it is submitted that Smt Farwati widow of
late shri Chhote Lal, Washerman had reouested for
employment of»her son 3hri Ashok Kumar whose appli-
cation dated 22 April 1983 was referred to higher
authorities on 23 April 83 for his aprointment. The

applicent later chaenged her ind and came with a recuest

qaL;:§¥ﬂ to get her son Zhri Ashok Kumer enrolled in the Army.
Therefore, efforts were made to get her son enrolled
in the #Army and a3 D.O, letter was also written to the
local Recruiting office at Lucknow on U9 Jul, 1983, This

2nniicant 23ain C7N1gen ner: “1thdg A0D i3 ne foryard Wi i

a recuest for her swn employment instead of her son,
However, her application dated 19 Jan, 1984 was sent

to ADMS UL Area on O3 Feb, 1984, In view of the
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SO

_3_
Xagk 2llegetions made by the applicant

that her recuests were given deaf ears is

completely false and baseless,

6. That the contents of vara 4 of the

application are false and baseless, hence denied,

7, That in reply to the contents of

para 5& 6 of the apnlication it is submittfed that

As per existing orders of Army leadcuarters, whenever
any vacancy occurs due to retirement, resignation

or death etc, it is reruired to be notified to the
Army Hers. through staff channels vide Special Army
order No,8/5/76 for adjustment from the units hold®ng
the person of the category in surrlus to their

authorisation., To meet th's reguire ent, the
vacancy of ""asherman was notified for adjust ent,
Rfter notification the vacn=cy was filled up by

transferring a washerman from 11 GR C/o. 56 270

hNolding one sur~lus to their authorisation.

8, That in revly to the contents of

para 7 of the application the reply given against

para=Z of the apvnlication are reiterated,




7/

< .
9. That in rerly to the contents of vara 8

of the aprlication it is submitted that Copny, Commander
04 had gone to the Dhoby Gh~t on a routine check and founc
the apvlicent washi-g private clothes. She was advised

not to visit the Dhoby Ghat in future for wsshing vurroses
- 2s it is highly irregular and o-jectionable., This appli-
cant was rendered all help 2nd assistance after the

desth of her husband. The under_mentioned agg amounts

)\
were peid to her as shown against each:=
(a2} Insurance money .o Rs.l0,000/— on 17 Jun 83
(b) Provident Fund .. Bs.7,894/- on 25 Aug 83
(c) Enceshment of leave .. Rs.2,649/- on 17 Jun 83
- 10. That in view of the facts and circumstances
as stated above, the apolication filed by the apnlicent
‘ is liable to be dismissed with costs to the Opr. parties.
f

=<

BN

‘Deponent,

S
Lucknow,

Dated: & gi;;3'89.
S Verification,

I, the above mBamed deponent do hereby verify that

the contents of paragrevhs 1 & 2 of the counter affidavitt

are true to my rersonal knowledge and pares 3 to 9

are believed to be true on the basis of perusal of office




oo
records as well as information gathered and those of
para 10 of the affidavit are believed to be true on the

basis of legal advi e. Nothing material fact has been

concealed and on nart of it is false,

Lucknow,

Dated: iith BJ%& 89,

I identify the deponent who has signed before

(e
(V.K, CHAUDHART}
Advovate, High Court,

2ddl, Standing Covnsel for Gentral Govt
Counsel for the Opol parties.

me and is personally known to me.

Lucknow,

24 4
Doted: (14" Reb, 89
= "
“olemnly affirmed before me on

'y

~

at am/pm by the deponent by Shri VK Chaudhari,

AJVOE’“‘tQ. V,. t

<§§£§%§§;ig§;?\ égé/%5°%;§1rj::;;;%%>* Ve 0 (zi'iégA \
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Before the Central Administrative . Tribunal ,

e

Cirecut Bench, Lo cknow

9 | O-A- No ;106@V/ 1988 (L)

RV EoHES
UL L D "

“at o
et . Porwati ---molicant.
v ":.' .
";L £ Versns
p D+GeM.S. ( Army Hars ) Opposite Party-

REJ=-CINTER AFFINKN'IT ON BExHRLF OF
APPLICZANT.

I, Smt Parwati aged about 48 years /0 Late
shri Chhotey lal resigent of ¥/ 1/ gRAMM.C Linces atal
Road Cantt. Lucknow do hereby solemnly affirm on oath

as 'nder -

That the genonent is the arplicant Petitioner in

this case and is fully conversant with the facots

of the case .

That the gderonent asg nnderstood the contents of

the Counter affigdvit fileg by the depantment .

That the contents of the Paras 1 o 3 needs no

replye.

That the contents of para 4 of the counter
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Affidavit are not controv=rted by the devonent

reiterated mara 2 of his petition is correct.

That the contants of vara 5 of the Counter affi-
dasvit are twisted and the reply is not correct o
The reply is not varawise comment of the devonent's
petitionerts fact mentioned in para 3. The vagne
reply is given by the answering opnosi-te varty
The facts is that the appl ecation of the devonent
were considered time to time and the request of the
vetiticner/ denonent were rejectedby one pretext
or'the other but the case of the petitioner which
was under considertion by the dep-rtment and the
grouvnds of turning @own , the request is unwarrante
-3 and against the policy and norms of the govern-
ment rvles, the f act deed as mentioned by the
devartment in vara 5 of his reply that they have as
-sted the deronent son Ashok Kumar for getting

employment in the regnlar army is false and t hd

devartment has no con~erned with his employment.
The Son was not given emp ' oyment in place of his
fathor deathe The Q@ estion of the employment of
the deponent in place of his husband death cannot
be rejectad on the grounds given in the order of
rejection which is ungder awnsigderation of t his
Hon'ble Tribunale. , the deponent is miferated

00003



S

~e
w
~

defects ment ioned in the petition are correct.

6: That the contents of para 6 of the counter affidavit
are denied and the ocontents of para 4 of the petition

are feiterated @s correcte.

7: That the contents of paras of Counter affidavit are

s denied as the deponents h, s no concern with the same
as to how the gdev gartment adjust the employee the
appointment of destress and dqurres M3® vacancy cCannot
be thrown out by the authorities although the
authority asppointed other persons's guring the

1 pendency of t he deponent's case , by the department .

The contents of para 5 and 6 of the petition are =

' reiterated as correcte

8: That the Contents of para 8 of the counter affidavit

need no replybo.

That contents of para 9 of the counter affigavit

are false the amounts given to t he deponent which she
was entitled but the Question herein this case is

of her zppointment in pl ace of her husband death.

107 that the contengs of para 10 of t he counter Zffi-

davit are bgseless. o

Dated °
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I, the above named deponent do hereby verify
th_t the aonteats of paras 1 to 10 of Rejoinder
Affidavit Bre true to my own knowledgee. no part
Oof it is false, nothing has been concealed so help

me Gode.

Signeg and verified t his 2§ day of October, 89

in the Court compound st Luc),zqgw.

Do 21 [10]89 Depd
Lucknow.
D T2 00001 €%
D5 B,

is idewtified by Shri...
« Shif s .
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